>

Title: Discussion on the motion for consideration of the Administrators-General (Amendment) Bill, 2012, as passed by
Rajya Sabha (Discussion concluded and Bill passed).

THE MINISTER OF LAW AND JUSTICE AND MINISTER OF MINORITY AFFAIRS (SHRI SALMAN KHURSHEED): Sir, with your
permission, I beg to move:

"That the Bill further to amend the Administrators-General Act, 1963, as passed by Rajya Sabha, be taken into
consideration. "

...(Interruptions) Sir, 1 appreciate that. ...( Interruptions) Sir, I must say that the positive approach, the outreach and
cooperation of the Opposition is to be greatly welcomed, applauded and recognized.

Sir, in the matter of helping the poor and the disadvantaged people, this attitude is very good. ...( Interruptions) Sir, T will
just put it on record that the objective of Section 29 of the Act is essentially to empower the Administrator-General to grant
certificates to any person who is interested in the property of a deceased person without being a creditor so that on the
basis of that certificate, the assets that have been left behind by the deceased person, which do not exceed in value of a
very large amount, can be administered and looked after by the person given the certificate.

The Act was originally enacted in 1963. At that time, the monetary limit was only Rs.5,000. It was subsequently raised to
Rs.15,000 in 1972; Rs.50,000 in 1983 and to Rs. 2 lakh in 1999. So, the monetary limit has been raised from time to time
looking at the economic circumstances and the value of properties that are often left behind.
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MR. DEPUTY-SPEAKER: The question is:

"That the Bill further to amend the Administrators-General Act, 1963, as passed by Rajya Sabha, be taken into
consideration. "

The motion was adopted.
MR. DEPUTY-SPEAKER: The House shall now take up clause-by-clause consideration of the Bill.
Clause 2 Amendment of Section

9, 10, 29 and 36 of Act 45 of 1963

MR. DEPUTY-SPEAKER: The question is:



"That clause 2 stand part of the Bill."
The motion was adopted.
Clause 2 was added to the Bill.
Clausel, the Enacting Formula and the Long Title were added to the Bill.
MR. DEPUTY-SPEAKER: The Minister may now move that the Bill be passed.
SHRI SALMAN KHURSHEED: Sir, I beg to move:
"That the Bill be passed."
...(Interruptions)
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SHRI SALMAN KHURSHEED: Sir, the Bill is applicable to the entire country but the exceptions in all our legislation are laid
for Jammu and Kashmir. The Jammu and Kashmir Assembly then takes up all beneficial Bills that are passed by the
Parliament. So, it is not possible for me to make a commitment on that.
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SHRI SALMAN KHURSHEED: But, as far as we are concerned, the Assemblies will do whatever is in the interest of the poor
people of their States. I am sure that the wishes of the hon. Member will be heard and I am sure that the wishes of the
hon. Member will be factored in.
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MR. DEPUTY-SPEAKER: Motion moved:
"That the Bill be passed. "



MR. DEPUTY-SPEAKER: The question is:

"That the Bill be passed. "

The motion was adopted.



